
Central Wminietretiva Tribunal
ftincipal Banchj New Delhi,

OA. 1755/95

Weu Delhi this the 20th day of Danuary^ I997.

Hon'bla Shri S, P. Bisuasp R8Ejber(A)

Shri MoSo VermBp
R/o Quarter P<b»25p
Typedll, Timar Rjrp
DelhUTo

0090 Applicant

(through S^. s. Itishan . (tone proseit )

versus

1® The executive Engineer *
^blic liiorks Department
(Div, Noo XVIJp Govt, of NOT
Delhip m 0 ajildingp

io R» Estatep
Iteu Dalhi»2,

-0

2, The Secretaryp
(Und & Building),
Govt, of NCTp Delhi,
A Block, Vikas Qhavan,
lo Po Estate, kbu Delhi«2<

3, The EKscutive Engineer,
Gentry Rjblic Ltorks Department,
T ? r Indraprastha Ehauan,I. P. Estate, Wew Delhic»2,

So The Director of Estates,
Directorate of Estates.
Ath Floor C Oing,
drmon flhauan. Ke„ Oalhi-li Roapondente

(through Shri n.n, Sudm, aduocate)

IDRD£R(CRAL)

a.en the ease came for hearing last on 8,1.97,
neither the applicant nor hia cpunsai wae present. Today
eiso none is present on behalf of the applicant. The case

p  t heard ^nd the applicant uas to glue certain details
in respect of the rules for allotment of those uho joined
Delhi Administration after transfer fro«

from Central Gouernrsento
The case is dismissed for dePanif

oerault and non^prosecution.

C^o R» "BT^aa )
i^Vraber (A)


